
Regional Office

U.P. Pollution Control Board,
E-12/1, Sector-1, Noida, G B Nagar

email-ronoida@uppcb.in

Ref-1363/1L- 134/222 D-19- o2-2622
To,

The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- Judicial-ngt@gov.in

Compliance report in compliance to order passed by Hon'ble NGT, New Delhi

on dated 18-10-2021 in matter of OA No. 245/2021 Vineet Sinha (Applicant)

Versus Union of India& Ors,Respondentís).

Sub:

Sir,

With reference to the above subject mentioned above, this is to inform you that in

compliance to the order passed by Hon'ble NGT, New Delhi on dated 18.10.2021 in the

matter of OA No. 245/2021 Vineet Sinha (Applicant) Versus Union of India & Ors.

Respondent(s), the compliance report is submitted for your kind perusal and necessary

action, please.

Yours Sincerely

Regional Officer
UPPCB, Noida

Copy to:

1. Chief Executive Officer, New Okhla Industrial Development Authority, Noida, GB

Nagar for information.

2. Member Secretory, U.P. Pollution Control Board, Lucknow for information.

3. Shri Pradeep Misra, Advocate, Hon'ble Supreme Court/ NGT, New Delhi for perusal and

necessary action please.

4. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.

5. Chief Environmental Officer, Circle-l, U.P. Pollution Control Board, Lucknow for

information.
Pankaj

pankaj@expressbuildersltd.com in compliance of the said order.
Sri Goel, Director M/s Express Builders (P) Ltd., through email

6.

Regional Officer



 

 

 

JOINT INSPECTION REPORT 

As per 

 

Hon’ble National Green Tribunal 

Order dated 18th October, 2021 

 

 

 

IN THE MATTER OF 

 

 

Vineet Sinha 

Vs. 

Union of India & Ors. 

IN  

Original Application No. 245/2021 

  



 

Report of Joint Committee in Original Application No. 245 of 2021; 

Vineet Sinha Vs. Union of India & Ors. 

Background:  

Hon’ble NGT in the matter of Vineet Sinha Vs. Union of India & Ors vide 

order dated 18.10.2021 has observed as follows: 

 

“Grievance in this application is against violation of EC conditions by 

the Project Proponent (PP) - M/s Express Builders and Promoters 

Private Limited in constructing “Express Zenith” at Plot No. GH-2A, 

Sector-77, Noida, District Gautam Budh Nagar, Uttar Pradesh.” 

 

The applicant stated several points in the application regarding violation 

done by the project proponent M/s Express Builders and Promoters 

Private Limited in constructing “Express Zenith” at Plot No. GH-2A, 

Sector-77, Noida. Hon'ble NGT in order dated 18/10/2021 as directed as 

follows:-  

 

"5. We have heard the applicant in person and perused the 

application and the documents annexed. Having regard to the 

averments in the application, we consider it appropriate to require a 

four-member joint Committee of CPCB, State PCB, SEIAA and NOIDA 

to verify the facts and take remedial action as per law and furnish a 

factual and action taken report in the matter. The joint Committee 

may also ascertain how NOIDA has given permission to raise 

construction in excess of the construction permitted under the EC. 

The State PCB will be the nodal agency for compliance and 

coordination. Meeting of the joint Committee may be held within two 

weeks. The Committee may undertake visit to the site and interact 

with the stakeholders and furnish a report to this Tribunal...."    

 

Compliance to Hon'ble NGT directions: - 

  

Constitution of Joint Committee 

 

In compliance of order dated 18.10.2021 of this Hon’ble Tribunal, 

Joint Committee was constituted comprising of the following 

members nominated by the respective organizations: 

 



 

S.No.  Name & Designation  Organization  

1 Sri Avinash Tripathi, OSD (T) New Okhla Development 
Authority, Noida. 

2. Sri Paras Nath, Member  SEIAA, U.P. 

3. Sri Danish Meena, Scientist-C CPCB, Delhi. 

4. Sri Praveen Kumar, Regional 
Officer, Noida 

UP Pollution Control 
Board 

 

 

Meeting of the members of joint committee was held on 01.02.2022 at 

Regional Office, UP Pollution Control Board, Noida. The matter was 

discussed in the meeting. Minutes of the Meeting is placed as 

Annexure – 1. In the meeting it was decided that joint inspection will 

be conducted after the meeting on the same day i.e. 01.02.2022. 

 

Site inspection by the Joint Committee  

 

Joint Committee inspected the site in the presence of the Project 

Proponent, Sri. Pankaj Goel, Director and Sri Ajay Kumar, General 

Manager (Project). The applicant was contacted and it was informed 

that he was not present at site, therefore, matter was discussed with 

him over the telephone by the Joint Committee. Later on after the 

inspection the Applicant, Sri Vineet Sinha sent an email on 

02.02.2022 with all points regarding his complaint. The copy of email 

is annexed as Annexure-2. 

 

During inspection it was found that the Project Proponent has got 

the site plan sanctioned by NOIDA Authority on 26.07.2011 for the 

total area of plot 21700 square meters. According to the said plan 3 

towers A, B and C were having G + 14 floors and towers D has G + 17 

floors, however towers E and F have G + 19 floors and there were two 

basements. The said towers have the following units: 

 

Tower A Tower B Tower C Tower D Tower E Tower F  

140 

Units 

112 

Units 

112 

Units 

136 

Units 

152 

Units 

152 

Units 

Total 

804 
dwelling 
units 

 

 



 

Environment Clearance was granted to the Project Proponent Mr. 

Pankaj Goal, Director, M/s Express Builders (p) Ltd., 810, Surya 

Kiran Building, 19, Kasturba Gandhi Marg, Connaught Place, New 

Delhi-110001 for group housing project Express Zenith at Plot No. 

2A, Sec-77, Noida, GB Nagar by SEIAA on 19 Sept, 2011. As per the 

Environment Clearance the total plot area is mentioned as 21700 

Square Meters and proposed built up area is 94477.578 Square 

Meters. There are 6 towers and No. of floor, two basements G + 18 

floors with total 804 dwelling units. The copy of EC is annexed as 

Annexure-3. 

 

Compliances of the issues mentioned in the order dated 

18.10.2021 on physical verification are as follows: 

 

“i. That the project proponent got the EC issued on the 
pretext that it will construct 804 dwelling units only. However 

in clear violation, the project proponent got the sanction for 
835 dwelling units, out of which it has constructed 715 
dwelling units and Occupancy Certificate in respect whereof 

has been issued, the construction of remaining 120 dwelling 
units is underway at Tower A. It is submitted that the 

Respondent No. 5 has also sanctioned construction of 835 
dwelling units in clear violation of conditions of EC. 
 

The Project Proponent was issued partial completion certificate 

dated 05.11.2015 by the authority in respect of 438 units in tower 

D, E and F. However, as per the sanctioned site plan of  

26.07.2011 by Noida Authority and the Environment Clearance 

granted on 19.09.2011, total units to be constructed in Tower D, E 

and F were 440 dwelling units. 

 

The Project Proponent after grant of Environment Clearance has 

applied for purchase of additional FAR to Noida Authority and the 

same was granted by the Authority and accordingly revised plan 

was sanctioned on 15.11.2017 by Noida Authority wherein the 

total dwelling units were 835. Thereafter, vide letter dated 

15.12.2017 the authority has issued partial completion certificate 

in respect of Tower B and C regarding 277 units. Thus, partial 

occupancy certificate has been issued in respect of 715 units in 5 

towers B, C, D, E and F. Copy of approved site plans and 

occupancy certificate is annexed as Annexure-4 & 5. 



 

 

During the site inspection by joint committee the following 

construction has been found: 

 

 

Tower A Tower 
B 

Tower 
C 

Tower D Tower E Tower F  

Under 
construct

ion but 
no 

construct
ion is 
going on 

at 
present. 

1 
Basem

ent + 
Groun

d + 19 
floors. 

1 
Basem

ent + 
Groun

d + 19 
floors. 

2 
Baseme

nts + 
Ground 

+ 19 
floors. 

2 
Baseme

nts + 
Ground 

+ 19 
floors. 

2 
Baseme

nts + 
Ground 

+ 19 
floors. 

Total 
dwelling 

units 
construc

ted are 
715 

    As stated herein above at present no construction working is going on. 

 

The Environment Clearance granted was valid for five (5) years 

however as per Notification F. No. 22-27/2015-IA-III, MoEF&CC 

Government of India dated 12th April, 2016 the EC validity was 

extended for seven (7) years. Copy of the notification is annexed as 

Annexure 6. However, the Project Proponent has applied for 

extension of Environment Clearance on 28.08.2018 but SEAC in 

its 373rd meeting (MoM annexed as Annexure-7) held on 

27.11.2018 raised clarification as-  

“RESOLUTION AGAINST AGENDA NO-02  

A presentation was made by the project proponent along with their 

consultant M/s Ind Tech House Consult. The committee discussed the 

matter and directed the project proponent to submit following information: 

1. Compliance report in previous EC conditions. 2. Photographs with date 

and time alongwith monitoring data. 

The matter will be discussed only after submission of online request on 

prescribed online portal.” 

 

Further the project proponent applied for expansion of the 

project in year 2021 with SEIAA, the application is under 

consideration with SEIAA, UP and as per the minutes of 619th 



 

SEAC-1 meeting (MoM annexed as Annexure-8) dated 27-01-

2022-   

“RESOLUTION AGAINST AGENDA NO-06 

The committee noted that the environmental clearance for the above 

proposal was issued by SEIAA, U.P. vide letter no. 

2065/PARYA/SEAC/439/AAS/10 dated 19/09/2011 for plot area 

21,700 m² and built-up area 94,477.578 m². 

A presentation was made by the project proponent along with their 

consultant M/s Ind Tech House Consult. The committee discussed 

the matter and noted that the project proponent failed to produce 

certified compliance report for the earlier environmental clearance 

issued by SEIAA. The committed directed the project proponent to 

submit certified compliance report issued by Regional Office, 

MoEE&CC, Lucknow for further consideration of the matter.”     

Thus, there is clear violation of the condition of Environment 

Clearance as against G + 18 floors, G + 19 floors were 

constructed by the project proponent. 

Hence for violation of terms and condition of Environment 

Clearance, Hon’ble NGT may direct project proponent to pay 

Environmental Compensation as per order of the Hon’ble Supreme 

Court in Goel Ganga Developers India Private Limited Versus 

Union of India reported in (2018) 18 SCC 257  

The total project cost as per document on record (Annexure-9) is 

Rs. 149.30 Cr. 

 

ii. That the project proponent got the EC issued on the 

proposal that it will construct 5 rain water harvesting pits. 
The installation of rainwater harvesting system as per the 

design of Ground Water Department is a general condition of 
EC at Sr. No. 14 of general condition. However there is lack of 
effective rain water harvesting system/ pits and for want 

thereof the water in rainy season is flowing to the drainage 
system of the Respondent No. 5. 
 

During inspection it has been found that the Project Proponent has 

constructed four rain water harvesting pits which are functional 

and one more rain water harvesting pit is to be constructed along 

with Tower-A, construction of which is not going on. The sample 



 

collected from the rain water harvesting pits has been analyzed 

and as per the report it is conforming to the standards. True copy 

of the analysis report is annexed as Annexure-10. 

 

iii. That the project proponent got the EC issued on the 
proposal that in the housing society 254 KLD waste water will 

be generated and 18 KLD will be treated in STP of 154 KLD 
capacity. The project proponent also stated that 126 KLD 
waste water will be discharged for treatment in CSTP and 

treated water will be reused in flushing, cooling and 
horticulture. It is submitted that one of the general condition 

of EC as stated at Sr. No. 9 is that the measure shall be 
undertaken by the project proponent to recycle and reuse 
treated effluents for horticulture and plantation. A general 

condition at Sr. No. 54 states that the project proponent shall 
prepare a detailed plan for safe disposal of STP sludge. 

However the STP of the housing society is not functional. The 
Respondent No. 4 has conducted inspection jointly with 
Respondent No. 5 upon complaint dated 20.06.2021 (Annexure 

A-1) filed by the Applicant and found that the STP is not 
functional. The Respondent No. 5 has informed the Applicant 
under cover of letter dated 28.06.2021 that the STP installed 

in the said housing society constructed, developed and 
maintained by the Project Proponent is not functional and in 

respect whereof Respondent No. 4 is expected to take action, 
however no action has been taken till date. A copy of letter 
dated 28.06.2021 is filed herewith and marked as Annexure A-

9. 
 
The Project Proponent has obtained consent to establish from the 

U.P. Pollution Control Board on 22.05.2013. The CTO was granted 

to the Project Proponent from 01.01.2018 to 31.12.2019. On 

inspection conducted on 27.12.2017 it has been found that STP 

was functional and conforming the norms. Report Annexed as 

Annexure-11.   

A joint inspection by UPPCB and NOIDA Authority in compliance of 

the order of Hon’ble NGT in O.A. No. 1002/2018 Abhisth Kusum 

Gupta Vs. State of Uttar Pradesh & Ors. was conducted on 

06.10.2021 when it was found that STP was functional but not 

achieving the norms. Report annexed as Annexure-12. 

 



 

During inspection by the Joint Committee on 01.02.2022, it was 

found that STP was functional and achieving the norms. A copy of 

the said report is annexed as Annexure-13. 

 

The Project Proponent has applied for consent to operate (Air & 

Water) on 10.02.2022 which is under consideration.  

 

Thus, for violation of not taking the consent and non-achieving 

effluent discharge, Environmental Compensation @ Rs. 10,000/- 

per day from 01.01.2020 to 10.02.2022 amounting to Rs. 

77,10,000/- is recommended.  

 

Further, Prosecution against the project proponent is filed in the 

Hon’ble Special Court (Pollution) Lucknow under the provision of 

Water (Pollution Prevention and Control) Act 1974.    

 

iv. That one of the general condition of EC at Sr. No. 67 
mandates that the green belt shall consist of 50% trees, 25% 

shrubs and 25% grass as per MoEF norms. In this regard it is 
submitted that the project proponent has failed to develop the 
green belt as mandated in EC. It is submitted that the green 

belt at outer periphery of housing society was used by the 
project proponent for storage of construction material and has 

not been developed till date strictly in terms of EC. 
 

During inspection it has been found that the Project Proponent has 

planted trees all along the boundary wall. Besides this, some 

plants and grass also exist in the project.  

 

v. That one of the special condition of EC at sr. No. 2 
mandates provision of internal roads of not less than 9 mtr. 

width. However the project proponent has failed to construct 
and maintain internal roads strictly in adherence to the 
condition as stated in the EC. The internal road at the said 

housing complex is 6-7 meter wide only. The project 
proponent has converted the part of the space of internal road 

of width 2-3 meter into car parking space on the side of 
internal roads and sold it. 
 

As per the sanctioned plan by Noida Authority, the internal roads 
were 6 meters wide. However, in the Environment Clearance it has 



 

been mentioned that internal road should not be less than 9 
meters wide. At site internal roads are 6 meters wide. 

 
vi. That the project proponent got the EC issued on the 

proposal that it shall provide 928 parking slots inside the 
housing society. However the project Proponent has 
constructed 976 parking slots in the housing society by 

converting green area into parking slots alongside the internal 
roads of the housing society and has sold the said parking 
slots. By doing this, the project proponent has reduced the 

size of internal road from 9 meter to 6-7 meter and has also 
reduced the open green area. The project proponent has 

constructed/ is constructing 976 parking space as is evident 
from the counter affidavit filed by the Respondent No. 5 in the 
Hon’ble Allahabad High Court in WP –C No. 19614/2018. A 

true copy of counter affidavit dated 21.09.2018 filed by the 
Respondent No. 5 in the Hon’ble Allahabad High Court in WP –

C No. 19614/2018 is filed herewith and marked as Annexure 
A-10. 
 

In the Environmental Clearance total proposed parking for the 
project is 928, however, as per revised plan sanctioned on 
15.11.2017 the total equivalent car space was increased to 953. 

At present there are total 746 equivalent car space are provided in 
the project as per the completion plan issued by Noida Authority 

which is annexed as Annexure-14.   
 
vii. That one of the special condition of EC at Sr. No. 4 is that 

100% waste water should be treated to the extent meeting 
discharge criteria of receiving body and the permission from 
the competent authority to discharge surplus treated water 

(after in house use) to public drainage system be taken and 
submitted. However the STP is not functional and the project 

proponent has failed to treat waste water and entire untreated 
waste water is flowing to the public drainage system.” 
 

During inspection it was informed by the Project Proponent that 

part of treated waste water is used for horticulture purposes and 

rest is discharged in the sewer line of the authority for which sewer 

connection has been taken from NOIDA Authority and that 

sewerage line is treated in Sector-123 Terminal STP of Noida 

Authority with capacity 35 MLD. The Terminal STP is having valid 

Consent to Operate from UPPCB and is achieving norms. Analysis 

Report of STP is annexed as Annexure-15.  



 

 

 

Noida Authority informed wide email dated-19-02-2022 (annexed 

as Annexure-16) that a separate report will be field by Noida 

Authority in the matter.   

 

                              Agreed via email 

(Praveen Kumar) 
Regional Officer,  

U.P. Pollution Control Board, 
Noida 
 

 (Danish Meena)  
Scientist-C 

Central Pollution Control 
Board, Delhi. 
 

 
  (Paras Nath)  

Member 
SEIAA, U.P. 

   
   

 

  



 

  

Photograph of the site 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  

  



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  



 

 



Annexure-1

HTO IS aRa aftrU, T foot foekET stogo tio-245/2021 fa-ta

TO I BRa 3fRUT, 7 fccil ENI 3Hogo ¥iO-245/2021 fàita

3rfeebvT ERT TfT HAR às7 fo 01.02.2022 TT 11:00 u A

3uRer

1. 3faTI fAyot, fa9y c7ruffer (E). Tda 3aa 3iefra faHIT

TeevUT, YST|

2. yRT R, TT7, ZI qatary 7yTT iOM TUT (SEIAA),

f
That the project proponent got the EC issued on the pretext that it wil
construct 804 dwelling units only. Houwever in clear violation, the project
proponent got the sanction for 835 dwelling units, out of which it has
constructed 715 dwelling untts and Occupancy Certificate in respect
whereof has been issued, the construction of remaining 120 dwelling
units is underway at TowerA. It is submitted that the Respondent No. 5
has also sanctioned construction of 835 dweling units in clear violation of

i.

conditions ofEC.



"That the project proponent got the EC issued on the proposal that it will
construct 5 rain water harvesting pits. The installation of rainuwater

harvesting system as per the design of Ground Waler Department is a
general condition of EC at Sr. No. 14 of general condition. However there
is lack of effective rain water harvesting system/ pits and for want
thereof the water in rainy season is flowing to the drainage system of the

Respondent No. 5.

.

That the project proponent got the EC issued on the proposal that in the

housing society 254 KLD waste water will be generated and 18 KLD will

be treated in STP of 154 KLD capacity. The project proponent also stated
that 126 KLD waste water will be discharged for treatment in CSTP and
treated uwater will be reused in flushing, cooling and horticulture. t is

i.

submitted that one of the general condition ofECas stated at Sr. No. 9 is

that the measure shall be undertaken by the project proponent to recycle
and reuse treated effluents for horticulture and plantation. A general
condition at Sr. No. 54 states that the project proponent shall prepare a
detailed plan for safe disposal of STP sludge. However the STP of the
housing society is not functional. The Respondent No. 4 has conducted
inspectiorn jointly with Respondent No. 5 upon complaint dated
20.06.2021 (Annexure A-1) fled by the Applicant and found that the STP
is not functional. The Respondent No. 5 has informed the Applicant under
cover of letter dated 28.06.2021 that the STP installed in the said housing
society constructed, developed and maintained by the Project Proponent is
not functional and in respect whereof Respondent No. 4 is expected to
take action, however no action has been taken till date. A copy of letter
dated 28.06.2021 is filed herewith and marked as Annexure A-9.

That one of the general condition of EC at Sr. No. 67 mandates that the
green belt shall consist of 50% trees, 25% shrubs and 25% grass as per
MoEF norms. In this regard it is submitted that the project proponent has
failed to develop the green belt as mandated in BC. It is submitted that
the green belt at outer periphery of housing society was used by the
project proponent for storage of construction material and has not been
developed till date strictly in terms ofEC.

iv.

That one of the special condition of EC at sr. No. 2 mandates provision of
internal roads of not less than 9 mtr. width. However the project
proponent has failed to construct and maintain internal roads strictly in
adherence to the condition as stated in the EC. The intermal road at the
said housing complex is 6-7 meter wide only. The project proponent has
converted the part of the space of internal road of width 2-3 meter into car
parking space on the side of internal roads and sold it.

V.



That the project proponent got the EC issued on the proposal that it shall

provide 928 parking slots inside the housing society. However the project

roponent has constnucted 9766 parking slots in the housing society by

converting green area into parking slots alongside the internal roads of

the housing society and has sold the said parking slots. By doing this, the

project proponent has reduced the size of internal road from 9 meter to 6-7

meter and has also reduced the open green area. The project proponent

has constructed/ is constructing 976 parking space as is evident from the

counter affidavit filed by the Respondent No. 5 in the Hon'ble Allahabad

High Court in WP -C No. 19614/2018. A true copy of counter affidavit

dated 21.09.2018 fled by the Respondent No. 5 in the Hon'ble Allahabad

High Court in WP -C No. 19614/2018 is filed herewith and marked as

Vl.

Annexure A-10.

That one of the special condition of EC at Sr. No. 4 is that 100% waste

water should be treated to the extent meeting discharge criteria of

receiving body and the permission from the competent authority to

discharge surplus treated water (after in house use) to public drainage

system be taken and submitted. However the STP is not functional and

the project proponent has failed to treat waste water and entire untreated

waste water is flouwing to the public drainage system."

vil.

uRaT-T Fera "yaHdH tA tiE FO-iYa-2g, HrEr-77, AIYST, THHgE

TPo
2022

a, YST
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ANNEXURE-2

1

Before the Joint Committee of CPCB, SELAA, UPPCB and NOIDA

(Constituted by the Hon'ble National Green Tribunal, New Delhi
vide order dated 28.10.2021 passed in O.A. No. 245 OF 2021
*Vineet Sinha Versus Union of India & Ors.")

Subject: Deficiencies and violations of Environment Laws and
Regulations and
construction and development of housing
"Express Zenith at Plot No. GH-2A, Sector-77, Noida"
by the project proponent Express Builders and
Promoters Private Limited.

of Environment Clearance in
project

Dear Sir/s,

1. The undersigned is the Applicant/ Petitioner in OA No.

245/2021. The Hon'ble NGT has directed the present

Committee to visit the housing project and interact with the

stakeholders and submit a report within 2 months.

2. At the outset it is submitted that the undersigned has written

emails dated 17.11.2021 and 26.1 1.2021 requesting to inform

the date of inspection at housing project and hearing schedule.

The undersigned also visited NOIDA Authority on 21.01.2022

to ascertain the status of inspection. However, nothing was

informed to the undersigned. To the shock of the undersigned,

undersigned received a telephonic call from the phone number

9999007373 on 01.02.2022 at 4.11 PM. The caller stated that

he is one of the members of present Committee and they have

come to inspect the housing project site. The undersigned

responded that why he was not given an advance notice of

inspection despite reminders. The undersigned categorically

Y



2

stated that he is the Petitioner in OA No. 245/2021 and so the

Committee must note his version. The undersigned stated that

he is busy in his office/ court chamber and it is not possible

for him to come immediately. The Calier responded that they

are ready to hear the undersigned over phone.

3. That it was not possible to state the case and to point out

violations over a phone call. The undersigned briefly stated

the facts without prejudice to his right of oral hearing. The

undersigned also stated that he will file the objections in

writing. The caller consented for the same and requested to

email the submissions. Hence the present submissions.

4. It is submitted that without prejudice to the right of an oral

hearing, the undersigned notify the following violations of

environment laws and regulation and environment clearance: -

(i) Violations as stated in Petition OA No. 245/2021 are

reiterated.

(i) The project proponent (builder) has constructed two

basement, ground floors and nineteen (19) floors in

violation to EC dated 19.09.2011 whereunder the

permission was for two level of basement, ground floor

and eighteen (18) floors only. Hight must have been

exceeded in this manner.

(ii) Additional construction has been raised by covering

side balcony/ terrace in Tower-B much after the date of

Yre



Occupancy Certificate dated 15.12.2017 which was

issued in respect of Tower-B and C. At the time of

raising the said construction, the project proponent

(builder) had no Environment Clearance as the

environment clearance issued on 19.09.2011 had been

expired by then.

(iv) The environment clearance dated 19.09.2011 was

issued in the name of M/s Express Builders (P) Limited,

which has nothing to do with the housing project

Express Zenith". The project proponent is Express

Builders and Promoters Private Limited. Express

3uilders (P) Limited and Express Builders and

Promoters Private Limited are two separate legal

entities and the said fact may be verified from the

Ministry of Corporate Affairs. The landowner/ Lessee

of Plot GH-2A, Sector-77, Noida over which the

housing project "Express Zenith" is constructed is

Express Builders and Promoters Private Limited.

Building plan was got sanctioned by the said Express

Builders and Promoters Private Limited. Construction

was raised by the said Express Builders and Promoters

Private Limited. Flats are being sold by the Express

Builders and Promoters Private Limited. The said

Express Builders and Promoters Private Limited does

not possess any Environment Clearance. Under the

aforesaid circumstances, it is categorically stated that



4

the said Express Builders and Promoters Private

Limited has raised construction without any

Environment Clearance and the same is the blatant and

deliberate violation of Environment Laws and

Regulations.

(v) Encroachment of green belt outside alleged Tower-A

and storage of construction material therein. The access

gates to the green belt have been locked.

(vi) The STP was not functional on 28.06.2021. The STP

was found to be non-compliant on 06.10.2021 again.

(vii) The car parking slots have been constructed in open and

sold by converting open green space.

(viii) Project proponent/ builder has exceeded the built up

area as was permitted in Environment Clearance dated

19.09.2011.

5. It is categorically stated that investigation be conducted into

the facts and circumstances whereunder Express Builders and

Promoters P. Ltd. was permitted to raise construction without

any Environment Clearance Certificate. It is also to be

investigated what were the circumstances whereunder

Environment Clearance Certificate dated 19.09.2011 was

issued in the name of Express Builders (P) Limited. It is also

to be investigated where the Express Builder and Promoters

Pvt. Ltd. had consent to operate and consent to establish.

A



6. The undersigned categorically states that Express Builders and

Promoters Private Limited and also Express Builders (P)

Limited are acting in wilful violation of Environment Law and

EC and raising construction in excess of EC.

7. The undersigned requests that inspection be conducted afresh

in presence of undersigned. The undersigned be informed with

two three days advance notice for such inspection and an

opportunity of oral hearing be given to the undesigned.

8. The undersigned requests that strict action be taken against the

Express Builders and Promoters Private Limited and also

Express Builders (P) Limited. Heavy environment

compensation be imposed in compliance of the order passed

by the Hon'ble Supreme Court of India in MC. Mehta & Anr.

Versus Union of India (1987) I SCC 395; Sterlite Industries

(India) limited Versus Union of India (2013) 4 SC 575; and

Goel Ganga Developers India Private Limited Versus Union

of India reported in (2018) 18 SCC 257; and also as per the

guidelines framed by the Hon'ble NGT. The project

proponent/ builder be directed to stop the construction of

Tower-A immediately.

Dated: -02.02.2022
Place: -New Delhi Vineet Sinha

Applicant in OA No. 245/2021
306, CK Daphtary Block,

Tilak Lane, Supreme Court, New Delhi-1 10 001
Email: vineetadvocate@gmail.com; Phone: 9810989910
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Directorate of Environment, U.P.

Dr. Bhim Rao Ambedkar Paryavaran Parisar

Vineet Khand-1, Gomti Nagar,Lucknow-226 010

Phone:91-522-2300 541, Fax: 91-522-2300 543

Email:doeuplko@yahoo.com

Website : www.seiaaup.com

Ref. Parya./SEAC/439/AAS /10
To,

Mr. Pankaj Goel,
Director, M/s Express Builders(p) Ltd.,

810, Surya Kiran Building, 19,

Kasturba Gandhi Marg, Connaught Place,
NewDelhi.-110001

Subject- Regarding the Environmental Clearance of proposed Groun Housing Project xprss
enith atPlotno.2A,See-17 Noida, UP.

Dated Sept,2011

Dear Sir,
Please refer to your undated letter received on 14/6/2010 and letter dated 9/7/2011, addressed to

Secretary, SEAC Dr. Bhimrao Ambedkar. Paryavaran Parisar, Vineet Khand-1, Gomti Nagar,
Lucknow onthe subject as above. The StateLevel Expert Appraisal Committee has considered the case

in its 74th SEAC meeting held on 14/07/201l and has been given to understand that:
Environmental Clearance is sought for Group Houing "Express Zenith" at Plot no.2A, Sec-7
Noida, U.P.

2. The total Plot area is 21,700 sq.mt. Proposed Built up area is 94477.578 sq. mt.
3

*

1.

The proposal is covered under category 8a of the EIA notification dated 14/9/2006 and the

amendments thereof.
Maximum height of proposed building is 60 mt., Number of tower-6, No. of floors
Basement +G +18 floors, No. of DU-804, Total population 3984

Landscape area for the proposed project is 8500 sqm. and green belt is 7650 sq.mt. which is approx

35% of the total plot area.
6.

Two4.

5.

Total water demand- 320 KLD, Domestic Water demand- 295 KLD., Fresh water requirement -207

KLD., recycled water consumption- appx.115 KILD, Fresh water is supplied by Noida water supply

$ystem.
254 KLD waste water will be generated & 128 KLD will bec.treated in STP of 154 KLD capacity.

126 KLID waste water. will be discharge for treatment in CSTP. Treated water will be reused in

flushing, cooling and horticulture.

For RWH, 5 nos. of pits are proposed for 423.74 m* run offpotential.

Approx. 1767.15 kg/d of solid waste will be generated during operation phase. It will be collected

and segregated into biodegradable, recyclable and others fiactions and disposed off as per MSW

Rules, 2000.
10. Power requirment-2440 KW supplied from UPPCL. For 6 hrs. power back-up, 4X750 KVA will be

DG sets provided .

11. The total proposed parking for the project is 928 ECS.

.

8

9.

The SEAC recommended grant of Environmental Clearance with General and certain Specific

conditions to the project. Based on the recommendations of the State Level Expert Appraisal

Committee, the State Level Environment Impact Assessment Authority (40 meeting held on

12/08/2011).has decided to grant the Environmental Clearance to the project subject to the effective

implementation of the following conditions:

General Conditions
1. It shall be ensured that all standards related to ambient environmental

emission/effluent standards as prescribed by the MoEF are strictly complied with.
quality and the
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2. It shall be ensured to obtain theno objection certificate from the U.P Pollution Control Board before
start of construction.
It shall be ensured that no construction work or preparation of land by the project management
except for securing the land is started on the project or the activity without the prior E.C.

4. The proposed land use shall be in accordance to the prescribed land use. A land use certificate issued
by the competent authority shall be obtained in this regards.

5. All tree- felling in the project area shall be as permitted by the Forest Department under the
prescribed rules. Suitable clearance in this regard shall be obtained from the competent authority.

6. Impact of drainage pattern on environment should be provided.

3.

. Surface hydrology and water regimeofthe project area within 10 km should be provided.
8. A Suitable plan for providing shelter, light and fuel, water and waste disposal for construetion labour

duringthe construction phase shall be provided along with the number of proposed workers.
9. Measures shall be undertaken to recycle and reuse treated effluents for horticulture and plantation. A

suitable plan for waste water recycling shall be-submitted.
10. t shal be ensured to obtain proper permission from competent authorities regarding enhanced tratfic

during and due to construction and operation of project.
11. It shall be ensured to.obtain necessary clearances from the competent authority on the abstraction

and use of ground water during the construction and operation phases.
12. Hazardous/inflammable/Explosive materials likely to be stored during the construction and operation

phases shall be as per standard procedure as prescribed under law, Necessary clearances in this
regards shall be obtained.

13. Solid wastes shall be suitably segregated and disposed. A separate and isolated municipal waste
collection center should be provided. Necessary plans should be submitted in this regard.

14. Suitable rainwater harvesting system as per designs of Ground Water Department shall beiinstalled.
Complete proposals in this regard should be submitted.

15. The emissions and effluents etc. from machines, Instruments and transport during construction andoperation phases should be according to the prescribed standards. Necessary plans in this regard-shall be submitted.
16. Water sprinklers and other dust control measures should be undertaken to take care ofdust generatedduring the construction and operation phases. Necessary plans in this regard shall be'submitted.
17. Suitable noise abatement measures shall be adopted during the construction and operation phases inorder to ensure that the noise emissions do not violate the prescribed ambient noise standards.Necessary plans in this regard shall be submitted.
18: Separate stock piles shall be maintained for excavated top soil and the top soil should be utilized forpreparation ofgreen belt.
19. Sewage effluents shall be kept separate from rain water collection and storage system and separatelydisposed. Other effluents should not be allowed to mix with domestic effluents.
20. Hazardous/Solid wastes generated during construction and operation phases should be disposed offas prescribed under law. Necessary clearances in this regard shall be obtained.
21. Alternate technologies for solid waste disposals (like vermin-culture ete.) should be used, inconsultation with expert organizations.
22. No wetland should be infringed during construction and operation phases. Any wetland coming inthe project area should be suitably rejuvenated and conserved.
23. Pavenments shall be so constructed as to allow infiltration of surface run-off of rain water. Fullyimpermeable pavements shall not be constructed. Construction of pavements around trees shall be asper scientifically accepted principles in order to provide suitable watering, aeration and nutrition toothe trees.
24. The Green building Concept suggested by Indian Green Building Council, which is a part of Cll-Godrej GBC, shall be studied and followed as far as possible.



3-
Ehvironmental learanco.forpronosed Groin Housing Proiect Express Zenith at Plotno.2A, Sec-77 Noida, UP

25. Complianc with the safetý procedures, norms and guidelines as outlined in National Building Code

2005 shall be compulsorily.ensured

26. It is to ensure usage of dual flush systems for flush cisterns and explore options to use sensor basec

fixtures, waterless urinals and otherwater saving techniques.
27. It is to ensure exploration of options for use-of dual pipe plumbing for use of water with different

qualities such as municipal supply, recycled water and ground water etc.
28. 1t is to ensure usage of measures for reducing water demand for landscaping and using xeriscaping

efficient irrigation equipments & controlled watering systems.
29. Present a detailed report showing how much percentage of backup power for institution can D

provided through solar energy so that use and polluting effects of DG sets can be minimized.
30. Make separate provision for segregation, collection, transport and disposal ofe-waste
31. Educate citizens and other stake-holders by putting up hoardings at different places to create

environmental awareness.

32. Traftic.congestion near the entry andexit points from the roads adjoining the proposed project site:
must beavoided. Parking should be fullyinternalizedand no public space should be utilized.,

33. It shall be ensured to prepare and present disaster management plan."
34. A report on theenergy conservation measures confiming to energy conseryation norms finalize by

Bureau of Energy efficiency should be prepared incorporating details about building materiaad
technology, R &U Factors etc.

35. Fly ash should be used as building material in the construction as per the provision of fly ash
notification of September, 1999 and amended as on August, 2003 (The above condition is applicable
only if the project lies within 100 km.of Thermal Power Station).

36. The DG sets to be used during construction phase should use low sulphur diesel type and should
conform to E.P. rules prescribed for air and noise emission standards.

37. Alternate technologies to Chlorination (for disinfection of waste water) including methods like Ultra
Violet radiation, Ozonation etc. shall be examined and a report submitted with justification for
selected technology.

38. The green bolt design along the periphery of the plot shal achieve attenuation factor conforming to
the day and night noise standards prescribed for residential land use. The open spaces inside the plot
should be suitably landscaped and covered with vegetation of indigenous variety.

39. The construction of the buildingand the consequent increased traffic load should be such that the
micro clinmate of the area is not adversely affected.

40. The building should be designed so as to take sutficient safeguards regarding seismic zone
sensitivityy

41. High rise buildings should obtain clearance from aviation department or concerned authority of
42. Suitable measures shall be taken to restrain the development of small commercial activities or slums

in the vicinity of the complex. All commercial activities should .be restricted to special areasearmarked for the purpose.
43. It is suggested that literacy progranm for weaker sections of society/women/adults (includingdomestic help) and under privileged children could be provided in a formal way.
44. The use of Compact Fluorescent lamps; should be encouraged. A management plan for the safedisposal of used/damaged CFLs should be submitted.
45. It shall be ensured that all Street and park lighting is solar powered. 50% of the same may beprovided with dual (solar/electrical) alternatives.
46. Solar water heater shall be installed to the maximum

accordingly ad submitted with justification.

9

possible capacity. Plans may be drawn up
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47. Treated effluents shall be maximally reused.to aim for zero discharge. Where ever not possible, a

detailed management plan for disposal should be provided with quantities and quality of waste
water.

48. The treated effluents should normally not be discharged into public sewers with terminal treatment
facilities as they adversely affect the hydraulic capacity of STP. If unable, necessary permission
from authorities should be taken.

49. Construction activities including movements of vehicles should be so managed so that no
disturbance is caused to nearby residents.

50. All necessary statutory clearances should be obtained and submitted before start of any construction
activity and if this condition is violated the clearance, if and when given, shall be automaticallydeemed to have been cancelled.

51. Parking areas should be in accordance with the norms of MOEF, Government of India. Plans may bedrawn up accordingly and submitted.
52. The location of the STP should besuch-that-it is away from.human habilitation and does not causeproblem of odor. Odorless technology options should be examined and a report submitted.53. The Environment Management plan should also include the break up costs on various activities andd

the management issues also so that the residents also participate in the implementation of theenvironment management plan.
54. Detailed plans for safe disposal of STP sludge shall be provided along with ultimate disposallocation, quantitative estimates and measures proposed.
55. Status of the project as on date shall be submitted along with photographs from North, South, Westand East side facing camera and adjoining areas should be provided.56. Specific location along with dimensions with reference to STP, Parking, Open areas and Green beltetc. should be provided on the layout plan,.
57. The DG sets shall be so installed so as to conform to prescribed stack heights and regulations andalso to the noise standards as prescribed. Details should be submitted.58. E-Waste Management should be done as per MoEF guidelines.
59. Electrical waste should be segregated and disposed suitably as not to impose Environmental Risk.60. The use of suitably processed plastic waste in the construction of roads should be considered.61. Displaced persons shall be suitably rehabilitated as per prescribed norms.62. Dispensary for first aid shall be provided.
63. Health impacts, Socio-economic impacts, soil degradation' factors and biodiversity indices shouldalso be included in E.l.A. reports. (The above condition is applicable only if the project coveredunder category 8b of the EIA notification dated 14/9/2006 and the amendments thereof).64. Safe disposal arrangement ofused toiletries items in Hotels should be ensured. Toiletries items couldbe given complementary to guests, adopting suitable measures.
65. Diesel generating set stacks should be monitored for CO and HC.66. Ground Water downstream of Rain Water Harvesting pit nearest to STP should be monitored for

acterial contamination. Necessary Hand Pumps should be provided for sampling. The monitoring is
to be done both in pre and post monsoon, seasons.67.The green belt shall consist of 50% trees, 25%% shrubs and 25% grass as per MoEF norms.68. A Separate electric meter shall be provided to monitor consumption of energy for the operation of
sewage/efluent treatment in tanks.69. An energy audit should be annually carried out during the operational phase and submitted to the
authority.

70. Rapid ElA status should be undertaken for three months during the non monsoon period and the
monitoring should be as per the 1atest norms of MoEF. (The above condition is applicable only if the
project covered under category 8b of the ElA notification dated 14/9/2006 and the amendments
thereof).
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71. Project proponent shall endeavor to obtain IsO:l14001 certification. All general and specific
conditions mentioned under this environmental manual to be prepared for the certification purpose
and compliance.

b. Specific Conditions:

1. Stack height of D.G. sets should be caleulated on bases of combined DG sets capacity. (II mt.
above the highest roof top).

2. Internal roads should notbe less than 9 mt wide.
3. Bell-mouth entry should be provided,
4. 100% waste water should be treated to the extent meeting discharge criteria of receiving body.

Permission from the competent authority to discharge surplus treated waste water (after in house
use) to public drainage system be taken and submitted.

5. Rain water harvesting for green area will be done only after getting permission from CGWA
6. CO &HC Monitoring should be done during operation/construction phase.
7. 2% of the capital cost will be used for Corporate Social and Environmental Responsibility.

Detailed proposals should be submitted in a month.
The project proponent will have to submit approved plans and proposals incorporating the

conditions specified in the Environmental Clearance within 03 months of issue of the clearance. Failing
this the environmental Clearance shall be deemed to be cancelled.

Necessary statutory clearances should be obtained and submitted before start of any construction
activity In the event of the violation of the condition the environmental clearance shall be
automatically deemed to have been cancelled.

These stipulations would be enforced among others under the provisions of Water (Prevention
and Control of Poilution) Act.1974, the Air (Prevention and Control of Pollution) Act, 1981, thc
Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and ElA Notification.
2006 including the amendments and rules made theréafter.

This is to request you to take further necessary action in matter as per provision of Gazette
Notification No. S.0. 1533(E) dated 14.9.2006 and send regular compliance reports to the authority as
prescribed in the aforesaid notification.

DrrC.S. Bhatt)
Member Secretary, SEIAA

Copy for necessary action to:
1. The Secretary, Environment, U.P. Govt., Lucknow.
2. Dr. Nalini Bhatt, Advisor, Ministry of Environment & Forests, Govt. of India, ParyavaranBhavan, CGO Complex, Lodhi Road, New Delhi.
3. Chief conservator, Regional Office, Ministry of Envronment & Forests, (Central Region)

Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Nágar, Lucknow.

(Dr. C.S. Bhatt)
Member Secretary, SEIAA
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F. No. 22-27/2015-IA-III
Government of India

Ministry of Environment, Forest and Climate Change
(IA Division)

Indira Paryavaran Bhawan
Ali Ganj, Jor Bagh Road

New Delhi- 110003.

Dated the 12t April, 2016

OFFICE MEMORANUDM

Notifications issued by the Ministry of Environment, Forest and

Climate Change vide S.O. No. 1141 (E) dated 29.04.2015 and S.O.

No. 2571 (E) dated 31.08.2015 under the provisions of the EIA

Notification 2006
Environmental Clearance-Clarification regarding.

Subject:

regarding extensioon of Validity of

The undersigned is directed to inform that in respect of the subject mentioned
above, the Ministry has decided to clarify the applicability of the Notifications as under:

The Environmental Clearance of the projects which had not completed
five (5) years on the date of publication of Notification i.e. 29.04.2015,
there validity will stand automatically extended to seven (7) years.

(i)

The Environmental Clearance of the projects which have completed five

(5) years on the date of publication of Notification i.e. 29.04.2015 and

the project proponents submitted application for extension of their
validity within the validity period of five (5) years, the validity of such
environmental clearances will also be extended to seven (7) years.

(ii)

The Environmental Clearance of the projects which have completed five

(5) yearS on the date of publication of Notification i.e. 29.04.2015 and
application of seeking extension of validity has not been submitted within

the validity period by the project proponent, their éxtension of validity
will be decided on case to case basis.

(iii)

This issues with the approval of the Competent Authority.

(Dr. Satish C. Garkoti)
Scientist 'F

To

1. All #e Officers of IA Division
Chairpersons/ Member Secretaries of all the SEIAAS / SEACS

3. Chairman, CPCB

4. Chairpersons/ Member Secretaries of all SPCBs/ UTPCCs

Copy to:
1. PS to HMEFCCc

2. PPS to Secretary (EFCC)

3. PPS to SS(SK)
4. PS to JS(MKS)/PS to Js(BS)/ Psto JsCGB)

5. Website of MoEFCC
6. Guard File
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Minutes of373 SEAC Meeting Dated 27/11/2018

The 373 meeting of SEAC was held in Directorate of Environment, U.P. on 27/11/2018

following members were present in the SEAC:

Chairman
1. Dr. (Prof.) S.N. Singh,

Member
Dr. Sarita Singa,

Member
Dr. Arvind Mathur,

Member
A. Dr. Virendra Misra,

Member
Dr. Pramod Kumar Mishra,

Member
6. Dr. Richhpal Singh Sangu,

Member
1 Shri Ramesh Chand Kataria,

Member
3. Dr. Ajoy Kumar Mandal,

Member
9. Shri Meraj Uddin,

The Chairman welcomed the members to the 373 SEAC meeting.

The SEAC unanimously took following decisions on the agenda points discussed:

Hon'ble NGT OA No. 53/2018 Naresh Kumar Vs. MOEFCC and Ors. File No. 4035/Proposal No.

SIA/UP/MIN/72669/2018

The committee noted that the matter was earlier discussed in SEAC meeting dated 01/11/2018 and

directed is as follows:

The committee noted that in response to the show cause notice letter No. 611/parya/2018/4035/SEAC

dated: 12-9-2018 issued by SEIAA the project proponent has submitted his reply through letter dated

27/09/2018.
In the letter the Project proponent has mentioned that the latitude and longitude as per demarcation

report on 04-4-2018 and latitude and longitude as per Site visit report NGT Committee on 18-6-2018 are the

same.
In reply of show cause notice the following facts are considerable:

1. The committee approved by SEIAA visited the site on 28-6-2018. The PP has mentioned in his reply

that NGT committee visited the site on 18.6.2018 which is incorrect. In the knowledge of committee

there is no visit of NGT in this area. However, if the PP has the knowledge of NGT team visit they may

be asked to provide a true copy of site visit of NGT.

2. It appears that the project proponent has used the word NGT instead of committee wrongly.

3. The Project proponent in his reply has stated that the latitude and longitude of demarcation report made

on 04-4-2018 and latitude and longitude of the committee site visit report are same. This is factually not

correct. There is a variation in the geo-coordinates indicated in the in the Environmental clearance letter,

lease deed and the actual site where mining is going on. "This matter may be looked into by the mining
department as the Project proponent informed that the pillar Co-ordinates have been demarcated by

mining department.
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4. ACCOrding to the mandate of the SEAC to verify the distance of bridge from the mining site, the

committee submitted its report and verified that the distance of the bridge from the project site is more

than 200 mts., with reference to pillar co-ordinates of the mine site, where mining is carried out as well

as the pillar co-ordinates specified in the Environmental clearanceletter

ATter the recommendation of SEAC the matter was discussed by the SEIAA in its meeting dated

01/11/2018 and directed is as follows:

Ihe SEAC has not given only clear recommendation after evaluation of reply of project proponent on

the Show Cause Notice issued by SEIAA. Hence the case is referred back to SEAC for a clear

recommendation on the issue."

AS per the direction of SEIAA, the matter was listed in SEAC meeting dated 27/11/2018. The

committee gone through the DM, Kanpur Dehat letter dated 13/11/2018 and Hon'ble NGT order dated

25/10/2018. The committee observed that there is a variation in the Geo-coordinates submitted in the application

(form-1) and the actual Geo-coordinates as per the site inspection report. It is therefore, recommended that the

project proponent should apply for the amendment in EC, immediately without further delay. The Geo-

coordinates should also be verified by the Mining Department.

1. Enhancement of Storage & Filling Capacity of Petroleum Products by construction of

Additional Tanks & Tank Lorry Filling Bays with allied facilities at Aonla Depot, IOCL,

Aonla, Bareilly,Village Nagariva Satan (MBA)- Khasra No,- 981, 972, 973, 974, 55 aAa, 341

Mi, 348,351, 368,54, 341 Mi, 366. 55 Ka, 42, 971, 56,340,369, 371,55 Mi, 4, 5 Mi, 7 Mi, 8 Mi,

17 Mi, 357, 358, 353, 354, 355, 356, 55 Mi, 341, 977, 987 Mi, 9 Mi, 10Mi, 11 Mi, 55 kha, 39

Mi, 55 Mi, 345,346, 359, 360,361, 362 363, 364, 365, 343, 347, 352, 382, 983, 349, 350, 976.

979, 982 Aa, 978, 980, Village Rehtuiva- Khasra No.- 1114, 1115, 1116, 1118, 1119, 1120/1,

1120/2, 1121, 1122, 1123, 1124, 1125, Vill:Mizapur- Khasra No.-96 Mi, 95 Mi, 100 Mi, 29 Mi,

93Mi. File No. 4080/Proposal No. SIA/UP/IND2/22015/2018

RESOLUTION AGAINST AGENDA NO-01

The project proponent did not appear. The committee discussed and directed that project file should be

closed and be opened only after request from the project proponent. The file shall not be treated as pending at

SEAC. The matter will be discussed only after submission of online request on prescribed online portal.

2. Environmental Clearance of proposed Group Housing Project Express Zenith at Plot no. 2A

Sec- 77 Noida, U.P.File No,439Proposal No. SIAUP/NCP/28941/20111

RESOLUTION AGAINST AGENDA NO-02

A presentation was made by the project proponent along with their consultant M/s Ind Tech House

Consult. The committee discussed the matter and directed the project proponent to submit following

information:
1. Compliance report in previous EC conditions.

2. Photographs with date and time alongwith monitoring data.

The matter will be discussed only after submission of online request on prescribed online portal.



ANNEXURE-8

Minutes of 619t"SEA-1 Meeting Dated 27/01/2022

The 619" meeting of SEAC-I was held in the Directorate of Environment, U.P. through dual-
mode (physically/virtually) at 11:00 AM on 27/01/2022. Following members participated in the
meeting:

Shri Rajive Kumar,
Dr. Ajai Mishra,
Shri Om Prakash Srivastava,

Chairman, SEAC-1 (Vitually)
Member, SEAC-1 (Virtually)

Member, SEAC-1 (Virtually)

Member, SEAC-1 (Virtually)

2.

3.

4. Dr. Brij Bihari Awasthi,
Shri Umesh Chandra Sharma,5. Member, SEAC-1 (Virtually)

6. Dr. Ratan Kar, Member, SEAC-I (Virtually)

The Chairman welcomed the members to the 619th SEAC-1 meeting which was conducted via
dual-mode (virtually/physically). Nodal Officer, SEAC-1 informed the committee that the agenda has
been approved by the Member Secretary, SEAC-1/Director Environment. Nodal Officer, SEAC-1|
placed the agenda items along with the available file and documents before the SEAC-I.

1. Group Housing "UP Country" at Plot No. TS-01, Sector- 17A, Yamuna Expresswav.
District-Gautam Buddha Nagar, U.P., M/s Supertech Limited, File No. 1051/Proposal

No. SIA/UP/MIS/231363/2021

The committee noted that the environmental clearance for the above proposal was issued by

SEIAA, U.P. vide letter no. 1461/PARYA/SEAC/1051/2012/DD(D) dated 30/09/20 13 for plot area
4,07,949.94 m and built-up area 7,70,497.7 m. The validity of the Environment clearance letter dated
30/09/2013 expired on 29/09/2020.

A presentation was made by the project proponent along with their consultant M/s Ascenso

Enviro Pvt. Lid. During the presentation the project proponent informed that the validity of
Environmental Clearance is valid for period of Seven Years, but one year environment clearance validity

extension has also been provided by MoEF&CC, Govt. of India vide notification dated 18/01/2021 due to

covID outbreak. As per ElA Notification, 2006 (as amended) also read along with Notification No. S.O.

221 (E) dated 18/01/2021 which mentions that:

.."Notwithstanding anything contained in this notfication, the period from the 1st April, 2020 to the

31st March, 2021 shal not be considered for the purpose of calculation of the period of validity of
Prior Environmental Clearances granted under the provisions of this notification in view of outbreak

of Corona Virus (COVID-19) and subsequent lockdowns (total or partial) declared for its control,

however, al activities undertaken during this period in respect of the Environmental Clearance

granted shall be treated as valid."

The project proponent also informed that the validity of existing Environment Clearance is valid
up to 29 September, 2021 and we have applied for an extension of the validity on 28/09/2021 for the
period of 03 years as per MoEF&CC notification no. S.O. 4254(E) dated 27th November 2020.



Minutes of 619th SEAC-1 Meting Dated 27/01/2022

the owner". The structural stability certificate vetted in individual capacity, not by the IlT,
Roorkee. The project proponent should submit the structural stability certificate along with
structural drawing vetted by Govt. Institutions.

2. Revised CER details along with bifurcation of cost estimation.
3. Revised green belt with number of trees (100 trees) as advised by SEAC during the presentation.
4. Project proponent/consultant should submit the signed copy of power point presentation.

The matter shall be discussed after submission of above information through online portal.

5. Proposed 7.5 MLD Common Efluent Treatment PlantAt Khasra No. 345, 346, 347,

348,349,350, 351, 352, 353,354, 355,356, 357, 361, 362, 363,364,365, 36, 367, 368,
369,370, 371, 372, 373, 374, Industrial Area In GIDA. Gorakhpur, Uttar Pradesh By

Gorakhpur Industrial Development Authoritv. File No. 6696/Proposal No.
SIA/UP/MIS/69433/2021

RESOLUTION AGAINST AGENDA NO-05

The Secretariat informed the committee that the standard terms of reference for the above project
proposal has already been issued through online Parivesh portal. Hence, no additional terms of reference
(TOR) is required in the matter.

6. Expansion of Group Housing "Express Zenith" at Plot No. 2A, Sector 77, Noida., Shri
Pankaj Goel, M/s Express Builders & Promoters Pvt. Ltd. FileNo. 6713/ProposalNo.
SIA/UPMIS/241391/2021

RESOLUTION AGAINST AGENDA NO-06

The committee noted thatthe environmental clearance for the above proposal was issued by
SEIAA, U.P. vide letter no. 2065/PARYA/SEAC/439/AAS/10 dated 19/09/2011 for plot area 21,700

m

and built-up area 94,477.578 ms.

A presentation was made by the project proponent along with their consultant M/s Ind Tech
House Consult. The committee discussed the matter and noted that the project proponent failed to produce
certified compliance report for the earlier environmental clearance issued by SEIAA. The committed
directed the project proponent to submit certified compliance report issued by Regional Office,
MoEE&CC, Lucknow for further consideration of the matter.

7. Expansion of GroupHousing Project atKhasra No.6Ka (mi),7mi, 6Kha, Khavora
Khachhar, Kanpur Nagar.,M/s Sky Line InfraHeights Pvt. Ltd. FileNo.6734/Proposal
No. SIA/UP/MIS/235337/2021

The consultant informed the committee that they are strictly following the rules, regulations and
other instructions of QCINABET. A presentation was made by the project proponent along with their
consultant M/s Paramarsh (Servicing Environment and Development), Lucknow, U.P.

The project proponent informed the comnittee that the built-up area of the existing building was
14,915.09 m and the building plan was approved by Kanpur Development Authority (KDA) on
13/06/2014. The built up area of the existing building is less than 20,000 m and the project does not

Page 4 of 14



ANNEXURE-9,..
*** ****

ASURENDER KUMAR & Co. D-296, Prashant Vihar, Aohii, Delhi-85
Tel.: 27565646 Mob.: 9810664141
E-mail:s_goel1957@hotmail.com

CHARTERED ACCOUNTANTS

TOWHOM SO EVER IT MAY CONCERN

THIS IS TO CERTIFY THAT TOTAL ESTIMATED PROJECT COSTCLAND +
DEVELOPMENT coST) OF GROUP HOUSING PLOT NO- GH-02 AT SECTOR-17,
NOIDA IS ASFOLLOWS:

S.No. DESCRIPTION RATE TOTAL COVERED
PER

TOTAL COST
AREA IN SQ.FT.

SQ.FT.
20,741.001. LAND COST 21700 45,00,79,700.00

2. PROJECTED COST1,150.00
OFCONSTRUCTION
OF SUPER-

758680 87,24,82,000.00

STRUETURE
PROJECTED COST
OF BASEMENT

575.00! 250000 14,37,50,000.003.

-
AREA

PROJECTED COST
OF EXTERNAL

45.00 171216 77,04,720.00

DEVELOPMENT
COST OF 15.00 1271266 1,90,68,990.00
PROVIDING &

INSTALLATION OF

DG-SET,
TRANSFORMER,

CONTROL PANELS.
TOTAL PROJECT

COST:_
1,49,30,85,410.00

Certified to-be true copy based on estimates as provided by the Director of Express Builders

andPromoters Pvt Ltd.

For Surcnder Kumar & co.

Chartered Accountants

Surender Kumar
Proprietor
M.No.- 082713
Dated: 22.06.2012



ANNEXURE-10

UPPCB REGIONAL LABORATORY GHAZIABAD,UP.POLLUTION CONTROL BOARD
INS-2,SECTOR-16,VASUNDHARA,GHAZIABAD-201012,Phone: 0120-4160108

TEST REPORT:WATER LABORATORY(WASTE WATERL
Certificate

No. TC-9573

Customerflnit Name pner6 Zpnith/ErbaueportNaPER2A RJ3p 8
Report Date(dd/mm/yy) 22
Customer Ref. No:

& Address 8Rclai 4 PMomefon nd Ltl
|aH-02 A Cec -25 NoldaAny other information

Quantity

Batch No.
Sample Received Date: o 02222
Date of Analysis Started:oll02202
Date of Completion
of Analysis;

wP lh2slww 03|
Laboratory Code:

Date of Sampling: o0 o
Sampling Loeation: |frem RWH P NRan Toutn DSample collected by: P.P Smth

AErauspyKumon,R.

SampleType nnal

Method of Analysis- , APHA,AWWA,WE, 23 Editon, ,IS 3025 (Part-44) for BOD

S.No. Name of test Standards
preserlbed by|

C.P.C.B

Unit Result Test Method
Parameters

pH 5.5-9.0 4500 H+ B Electrometric Method

Colour Tumel, 2120 B Visnal Comparison Method

Total Suspended
Solids

2540 D Total Suspended Solids
dried at 103-105°C100.0 mg

Total Dissolved
4 Solids

2540 CTotal Dissolved Solids
drled at 180'C

Job D 2540 B Total Sollds drled at 103-105C

mg/

Total Solids mgl

3 day 27°CIS 3025 (Pari 44):1993 Bio
chemieal ygen Demand

6. B.O.D 30.0 mgl

7. C.o.D 250.0 mg 4O 5220 B Open Reflux Method

Analysed By O .
(S.A.)

Reviewed By Authorized Signatory

2ops
(Scientific Oicer/ Quality Manager) (Reglonal Officer/ Technical Manager)

Note: 1. The result in the Test Report relate only to the ftems tested.2. The report shall not be reproduced-except in ful
wthout the written permission of laboratory.3. The test report pertalns to the sample as recelved in Lab.



REGIONAL LABORATORY, U.P. POLLUTION CONTROL BOARD
INS-2, SECTOR-16, VASUNDHARA,GHAZIABAD-201012

Phone: 0120-4160108,E-Mail-roghaziabad@uppcb.imT

UPPGB

TEST REPORT: WATER LABORATORY (WASTE WATER)

Customer/Unit Name &
Dyep

2en pi Report Date (dd/mm/yyyo) u 2Address

GHoLA See77 Naa
Laboratory Code: Sample Receiving Date: 1o2/22

Date ofAnalysis Started: zzZ
Date of Completion of

Sampling Location: Fyem AwH PIt NeauTueAnalysls
Date of Sampling:

S pravee KUm, RD
S P:?:Smah, A EE

Sample collected by:

Method of Analysis-, APHA, AWWA, WEF, 23 Edition

Standards prescribed
by C.P.C.B

Odourless

S.No. Name of test Parameters Unit Result

Odour

Oil&Grease 10 mgi

METALS

Chromium(Hexavalent)(CH6)
Total Chromium (Cr)

Zinc(as Zn)
Nickel (es N)
Iroh(asFe).

0.1 mgl
2.0 mg
5.0 mg/l
3.0 me

mgl3.0
Copper (as Cu)

Cobalt (as Co
Cadmium (as Cd)

3.0 mgl
vii. 3.0 mgl
viiL 2.0 mg/l.

Phosphate PO-)
Specifie ParametersToal Co

5.0 mel
930

2loo MPN ok 360Remark

Analyscd By a .l
(S.A)

hopng.
Reviewed By: ÁUtiorized Sigaatory:.
(Sclentiic Officer/Quality Manager) (Regional Oficer/Technical Manager)

Note:

The result in the Test Report relate onily to the ltems tested.2. The report shall not be reproduced-exceptini
without the written permission'of laboratory.3. Thetest report pertains to the sample as received in Lab.



ANNEXURE-11
REGIONAL OFFICE LABORATORY Telefax: 0120-2529157

UTTAR PRADESH POLLUTION GONTROL BOARD
E-12/1, SECTOR-1, NOIDA, DISTT GAUTAM BUDH NAGAR (U.P) 201 301

Report No.

INDUSTRIALWASTE WATER SAMPLE TEST REPORT

1. Sample Code No..R.3LNDecJLA.a
sidg

****** T***************** ***************************************************************

2. Name of the Industry M/s. Xpakkuldocs, m a..Kt.Lt.. ********** ****

NeR *******.***************

3. Sample Collected by Shri . PP....
**********************************************************************************************

***********. *********** *****.***°********************************.********************************°****** * **

4. Date and Time of Sample Collection.. R.l7..
5. Date and Time of Sample Received in Laboratory ..XT2..7...*********************************"********************************

6. Sampling Point.io. a. .
*********************************************************************************

**********************************°*************************************************** ***

Valués in mg/1
except pH

Standards prescribed
by U.PPC.B.S.N. Parameters

Colour R 7.. ***********************

2. Odour **************************e*****

4
*********************es***3. pH 5.5 to 9.0

Total suspended Solids 100.0 mg/L

5. Total dissoved Solids **********e*s**o*oces*****

Total Solids ********assesssese*s*******e*ss**

Biochemical Oxygen Demand
(3 days Incubation at 27 C)

7.

240. 30.0 mg/L

Chemical Oxygen Demand
(Dichromate reflux method)

8.

250.0 mg/LL

9. Oil and Grease 10.0 mg/L***********e*do**********

Specific Parameters
10. Chromium (Hexavalent) (Grs) *****jeee******** 0.1 mg/L

1. Total Chromium (Cr) ************e****** 2.0 mg/L

12. Zinc (as Zn) 5.0 mg/L

13. Nickel (as Ni) 3.0 mg/L**e*** ***********

14. Iron (as Fe) 3.0 mg/L************************

Copper (as Cu)

Cobalt (as Co)
15. 3.0 mg/L******** e**so*ea******

16. ****** ****e*******e** 3.0 mg/L

2.0 mg/L

5.0 mg/L
17. Cadmium(as Cd) ***** ************

18. Phosphate **** *********************

19. e*****************e** 9°°°*°°ooo

20. ***e**s***************

Remarks:

checked By:218Analysd
Sciontifis-Officer
SCIENTIFIC ASSISTANT

Counter Signed By:
Regional OfficerAsstt. Scientific Officer



ANNEXURE-12

CENTRAL LABORATORY, U.P. POLLUTiON CONTROL BOARD

T.C-12 V, Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone: 0522-2720832, 2720480

TEST REPORT: WASTE WATER LABORATORY

S.NO ****
Dt. of compilation oftest report 20|0: 2

Di/pcriod of testing 68 lo, 2- 18 1o 28

1. /uatAT Nameand Addressof Industry/sT .tgha...aA. SAt7
2 yR (/iforE /seide/Type of Sample (Grab/Composite/Integrated). S*Cgnhin JR

3 Tp /Sample olletdb TEMG.NaF.AJutaaa.MMA .k...axe.ads..KaM MALEL..LkHL
4. i T VT Td da/Colour &Odour:. asa NR
5. ywfau 7 TI4R/ Quantity&Pachng(Plasticleran/Any Othe
6. T yTI fafy/Date of Sample Colleetion:..... * *a************************ee d***** ********

7. f3rdI ®I STETai/Analysis indented by: ..6.. .
8. arET TT H asi fafa/Date ofSample receipt in Laboratory: ..:.... ********************************e**********

9. fàrdT faft/method ofanalysis
.... APHA,AWWA,VEF,23rd Edition,2017, IS3025(Part-44): ForOD

*** ***e** *************

************************e ************* ** **

*i***************"******************"****

Results Standards
TtET/ Parameter

HO

vPpestBuAtAL/
S.N

6.5-9.0
I4.yu/plH, 4500 H B Electrometric Method

edoda «iffra/Suspended Solids, 2540 D Total Suspended Solids /H. I mp

dried at 103-10s'c

dfre alka/Dissolvced Solids, 2540 C Total Dissolved Solids

dried at180"C

eca lfre/Total Solids, 2540 B Total Solids dried at 103-105 'C /L Imgl

48:0 100.0 mg/

f/. mgi

1832 0
18%0 0

tt/AL Imglhath. /DOD, 3 day 27 c 1s 3025 (Part 44): 1993 Blo chemica

Oxygen Demand

t.sl./COD, 5220 B Open Refux Method

35 0
203 0
28 0000

30.0mg

fru/ Img

VH./100 fh.
MPN100 m7 Total Coliform

<100013o00o8 Feacal Coliform

Reference: ()General Standards for Discharge of Environmental Pollutants are as per Part-A: EfMluents (Schedule- VI)

The Environment (Protection) Rules, 1986 Source: http://cpcb.nic.in/GeneralStandards.pdf;

Besides thesc standars,referEPA standards for speife industy Soure: cpebinle.ioladustry.Specifie Standardsphp

Eut tURT/Analysed by.. o»D:
********i*************

aftrgT Fzrri/ Authorised Signatory..

70 vto afto dta uaTET/ CEO. Central Laboratory

Notei I The resuta in the Teat Report relate onlytothe iems tested: 2. The report shal not bereproducedexcept in ful, without the writen permissianaf laboradory, 3. The teat report pertains to

the sample as received Ia Lab.
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REGIONAL LABORATORY GHAZIABAD,U.PPOLLUTION CONTROLBOARD=

INS-2,SECTOR-16,VASUNDHARA,GHAZIABAD-201012, Phone: 0120-4160108
Certificate

No. TC-9573.w TEST REPORT: WATER LABORATORY(WASTEWATER

SEpo
Report No.PPCBLheCak3/73B
Report Date(dd/mm/yyy)p?ca962
Customer Ref. No:

Any other information

Customer/lnit Name

& Addres

aH-02|A Sec-77 Naida

Quantity:
Batch No.

Laboratory Code:

Sample Received Date: 012022
Date of Analysis Started:ooRc28
Date of Completion

of Analysis:

PPCBz8)ww 02

Date of Sampling: |03222
collected by: Sngh, AGESample Type:

Sampling Location: o S:T

aueln Ruman

Method of Analysis , APHA,AwWA,WER, 23 Edition, ,IS 3025 (Part-44) for BOD

Test Method
Standards
prescribed by

CP.C.B

S.No. UnitName of test

Parametecrs

Result

723 4500 H+ B Electrometric Method

1. pH 5.5-9.0

2 Colour Celaha 2120 B Visual Comparison Method

Total Suspended
Solids
Total Dissolved
Solids

2540 D Total Suspended Solids
drled at 103-105C

2540 C Total Dissolved Solids

dried at 180°C

100.0 mg

73-D
1033d | 2540B Total Solids dried at 103-105.C

17

mgl

Total Solids mg/

3 day 27 CIS 3025 (Part 44):1993 Bio

chemieal Orygen Demand30.0 mgl. B.O.D
5220 B Open Reflux Method

7. C.o.D 250.0 mg/l

AnalysedBy-.
(S.A)

Reviewed By
Authorized Signatory

hopns
(Scientific Oficer/ Quality Manager)

Regional Officer/ Technical Manager)

Note: 1.The resultin the Test Report relate only to the items tested.2. The report shall not be reproduced-ercept in ful,

without the written permission of laboratory. 3.The test report pertains to the sample as recelved in Lab.



REGIONAL LABORATORY, U.P. POLLUTION CONTROL BOARD
INS-2, SECTOR-16, VASUNDHARA,GHAZIABAD-201012-

Phone: 01z0-4160108,E-Mail-roghaziabad@uppcb.in

TEST REPORT: WATER LABORATORY (WASTE WATER)

UPPCB

s-xpYe 2t YERk
Customer/Unit Name & prepmts p

CH-2/A Se, NNel|

Report Date(dd/mm/yy) 2 2
Address

Laboratory Code: UPPcolL]ww l 22Sample Receiving Date o2-222
Date of Analysis Started: o2-224

Sampling Location: Fmou L STP |Anabals,
Date of Completion of

Analysis,

Date ofSampling:

Sne Pvecveenkum HEESample collected by:

Method of Analysis-, APHA, AWwWA, WEF, 23 Edition

Standards prescribed
by C.P.C.B

S.No. Name of test Parameters Unit Result

Odour Odourless

Ol &Grease

METALS
10 mgl

Chromium (Hexavalent) (Crt6)
Total Chromium (Cr).
Zine (asZn)

0.1 mg/
2.0 mg/

S.0 mgl
Nickel (as N) 3.0 mg/l

Iroh (asFe)

Copper (as Cu

Cobalt (asCo)

Cadmium(as Ca)
Phosphate (PO)
.Specific Parameters TGt Co0

3.0 mg/l

3.0 mg/l
3.0 mg
2,0 mg/l

.5.0 mg/l

3-0Remark

Analysed By-
(S.A)

Reviewed By: i *************s*********Authorized Signatory:

(Scientific Oicer/Quality Manager) (Reglonal oficer/Technical Manager)

Note:
1. The result in the Test Report relaté only to the items tested.2. The report shall not be reproduced-except In fulwithout the written permlssion of laboratory. 3. The test report pertains to the sample as received in Lab.
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PRODUCED BY AN AUTODESK EDUCATIONAL PRODUCT
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ANNEXURE-15

REGIONAL OFFICE

U.P. POLLUTION CONTROL BOARDUPPCB

E-12/1, SECTOR-1, NOIDA,
GAUTAMBUDH NAGAR

Water Analysis ReportofSTP(35MLDSBROutlet)Sector-123.Noida

Sample collected by-Ravi Kumar, J.RF Dt-27-12-202
Date of Total coliform

MPN/100 ML
BOD COD TSS Fecal coliform

ColourSample
Collection

S.No. Odour pH mg/ mg/l mg/ MPN/100 ML

1.
15.12.2021 Colourless Odourless 7.52 10.5 120 55 610 1200

22.12.2021 Colourless Odourless 7.52 09 104 48 610 1400

5.5-9.0 30 250 100 Less

STANDARDS than1000
prescribed by CPCB

Note-1.Standards for S.T.Ps to be achieved within five years (from October 2017)
2. Year of commissioning of S.T.P- 2011
3.Report verified as per records

Scientific Assistant Regional Officer



2/19/22, 6:13 PM UP Pollution Control Board Mail - Regarding matter OA No. 245/2021 Vineet Sinha Gol Vs. Ors

ANNEXURE-16

Gmail RO Noida <ronoida@uppcb.in>

Regarding matter OA No. 245/2021 Vineet Sinha Gol Vs.
Ors

industry NOIDA
sindustry@noidaauthorityonline.com>
To: ronoida@uppcb.in

Sat, Feb 19, 2022 at 5:58
PM

Dear Sir,

Please refer to the draft report in the matter of OA No. 245/2021 Vineet Sinha
Gol vs. Ors received vide mail dated 17.02.2022 in this office. A major portion
of the report deals with matters pertain to Planning Department in NOIDA.
Hence, it is submitted that report from the view point of Pollution Control Board
may be examined at your end. NOIDA shall file its report separately before
Hon'ble NGT after getting the draft report vetted from planning department.

Regards

ntps://mail.google.com/maillu/o/?ik=822d55c530&View=pt&search=all&permmsgid=msg-f%3A1725194559169888194&simpl=msg-1%3A1725194559.


